
Ca^TRAL y^QMINlSTa'MIVB TRIBUNAL, fRINCIPAL BENCH,
m'M DELHI,

R.A.No .209/%
m
O.A. 1702/91

New Delhi: this the 2nd May, 1996,

H'DN'BIH MR,S.R.AD;IGE, MEMB£R(A).

HON'B IE MRS.' LAKSHMI S'MINATH/\N, MEMBER (j).

Sahaisar fal Singh,
S/o Shri Rat an Pal Singh,
Inspector of Delhi Pblice No JC>-l/393,
residing at Qr.NojC-91, Minto Road Complex,
New Delhi. ..v... .AppUc ant.<

By Advoc ate^Shri J.P.S.Sirohi.

The cotnm issioner of Tblice,
Delhi fblice Headquarters MSG Building?
1.P.Estate,

New Delhi«iiooOl,

2. 1he Additional Commissioner of Police"^"
Delhi Shri PR.S.Srar,

iHQ MSG Building, IP Estate, New Delhi-Gl.

3. The Deputy Commissicner of fblice
Vth Bn. Shri L.S.Sandhu, DAP Lines,

K<V C amp, De lhi-(9.

4. The li. Governor, Delhi, Delhi ....Respondents.^
By Advocate: Shri Surat Singh,

JUDGMair 0RAL)

Ry HnjT.'.hleja£AS,B^Adiqe, Member (A).

m have heard Shri Siroho for the applicant

and Shri Surat Singh for the respondents,^

Shri Sirohi has invited our arfctention

to paragraph 7 of the impugned judgment dated

5.7.95 , wherein it has been observed that the



applicant had not even enclosed the copy of any ,
medic al certific ate along with the Ok, In this

connection, Shri Sirohi has drawn our attention

to Annexure-Al3 to the OA whereby a copy of
a medical certificate has heen attached 1
indicating the illness the applicant was suffering i
from.^

3. Prima f^i© there is an error apparent
I

on the f^e of record within the meaning of r

Order 47 Rule 1CX and the impugned judgmeprt j
dated 5.7.'95 is therefore required to be '

revie'yved» Acc ordingly the review application

is allO'wed. list this case on 25.7.96 for

hearing on merits/

( IAK3HMI SMINAIHAM )
member <J)

/ug/

< S.R.ADIGE )
MEMBER (A),




